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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

. . PRINCIPAL BENCH, NEW DELHI.

XV.

Regn.No. GA^ 1312/88 Date of decision: 4,3,'1992«

Shri Rohtas & Others

Oirsctor General,.
Indian Agriculturg
Rsssarch Institute
& Another

Tor th« Applicants

Apipjlicant 5

\} ersu s

,., R espond ant a

.,, , Nona

or the Respondsnts Shri A.K, Sikri, Advocato

CORAM:

The Hon'ble, Mr. P.K. Kartha, Vice Chairman(J)

The Hon'ble Mr. B.N. Dhoundiyal, Administrative Member

1. Whether Reporters of local papers may be allowed
to see the Judgment?

</

2, To be referred to. the Reporters or not? ^

JUDGMENT

(of the Bench delivered by Hon'ble Mr. P.K. Kartha,
Vice Chairman(J))

Ths applicants, uho have uorkad as daily-paid

laboursrs in the offics of Indian Agricultur e Resear ch

Institute (l»A,R,I.), hav® prayed for payment of uagss

to them at tha rats of Rs«30/- psr day from the rsspectivB'

dates of thsir appointmant and for thsir r sgular isation

in regular posts.
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2, On 22,7, 1988. the application was admittsd, uhan

an intsrim or d fir uas passed dirscting the r ssoand tsn ts not

to tarminats the services oT ths applicants. The intsrim

order has thsreaftsr been continued, pending further ordsrs

on the application,

3, The applicants filad HP-2398/89 For early hearing

of the main application, .Hon'bls Chairman passed an order

on 1Q»7.1990 directing 'that the case may be heard expedi tiausl>

Ths casffl had appsared on Board for final hearing since 5,5,91,

Uhen tha case uas tak ®n up for haaring on 14, 1, 1992, 15. 1.92,

and 24, 1, 1992, none appeared on behalf of the applicants.

4, , IJe have gones through the r?9cords of the case and

havs heard the learned counssl for the r espond onts. The

aoolicants claim that thsy have L.Jorksd for .nors than 24D

days and that thsy ars. anfcitlad to r eg ular i sa ti on, Tho

rssponrients hav® dani®d this in their counter-affidavit.

According to the r espond isn ts, only ona applicant uas

appointsd in Oecernbsr, 198 4 and ths others ui ar 9 appointad

in Danuary/February, 1985,,

5, The casrs of the applicants in short is that though

regular vacancies exist for thsir Darmanant absorption,

thffl rsspond ents ar© not regularising tham 'Jith mala f id«

motive. Ths mala fidas, houevsr, has not bssn substantiated

by thsm. They have stated that they are haing paid Rs, 20/-

par days whergas casual 1ab our er s/masd oor s in the C,P,U,Qo
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ara gatting mors than a3»30/~ per day. The respondonfcs

havs, hou0«^sr, statgjd that fchsrs are no regular vacanciiss

in uhi ch the applicants could ba r egulari sod. Apart from

this, r@gularisation is in accordance with the rsleuant

rscruitment rulss uhich pr.escribg the tninimum educational

qualifications and sponsorship by the EmploymHnt Exchange,

In case the applicants fulfil the educational and other

qualifications, they have^ at ths most, the right to b®

considsrad against regular uacanciss as and uhan ths

sama arisa and/or are fillsd in accordance with the

racruitment rules, Thsy have also statod that tha applicants

are being paid the vJages appro\/sd by the State Gauerntnen t

authoritiss,

6, Ue havs carsfuily gooB through the rscords of ths

Case and hav/s considsrad the rival contentions. In o.ur

• pinion, the applicants have only the right to ba

considered for r-gularisation in case vacgncias exist and

in accordanc® with ths relevant recruitment rulss, Thsy

Lrjill havffl prefsrsncs over outsiders as they have gained

axperifflncs of having uorked in ths office of ths r sspond ignts.

In our viau, sponsorship hy Employmsnt Exchange should not

be insisted upon in ths case of ths aoplicants, uho have

uorkfid in the office of ths rsspondents for over a psriod

of 5-5 yaars, Tha requirement in this regard in the
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rscruitmsnt rules or instructions issued by the

rsspondsnts, should be waived by thsin,

•7. In ths light of tha foregoing discussion , this

application is disposed of uibh ths folloiJing orders

and di r isc ti ons;~

(i) Ths raspondsnts are diractsd to continus the

apolicsnts as casual labourers in their off ic9
1

so long as.thsy naeci ths suruices of casual

labourers. Thsy should be continusd in

praferance to oersons with lesssr length of

ssrwics and outsidars,

(ii) Th9 respond ants shall consider ths cass of ths

applicants for regularisation in regular posts,

if uacc\n cie's exist and in accordance uiith ths

relsvant recruitment rulss. For ths purposs of

r eg ul ari sation , ths applicants uill have

prsfarencB over outsiders. The rsspondents

shall uaivs ths requirement of sponsorship by

ths EmployiTiBnt Exchangs in ths casa of the

applicants, Tha age-limit should also bs

/

relaxed in thsir case to the extent of the

ssrvicB r9nder«>d by them as casual labourars.
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(iii) The intarim order passed an 22.7, 1908

and conLinuad theraaftsr, is modified

accordingly,

Thsre uill b® no order as to costs,

(B.N. Dhoundiyal) (P.K. Kartha)
Admlnistrativ.'® l^lamber \/i c a-C hairman (3ur11. )


